BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

COMPET [SH] No.5 of 2013

19-8-2013

Heard Mr. H.S. Thangkhiew, learned Sr. counsel assisted
by Mr. N.Mozika, learned counsel appearing for the appellant.

Issue notice returnable within 4(four) weeks.

Appellant is to take steps for service of notice to
respondent No. 1 to 7 by Registered Post with AD within 1(one)
week.

List this case again on 16-9-2013.

CHIEF JUSTICE (ACTING)
S.Rynjah



Cont. Case No.(SH)19/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

19.08.2013

As prayed for by the learned counsel for the petitioner,
list it again on 02.09.2013.

CHIEF JUSTICE (ACTING)

S.Rynjah



BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

Cont.Cas (C) [SH] No.8of 2013

19-8-2013

Mr. N.D.Chullai, learned Sr. Govt. Advocate assisted by Mr.
K.P.Bhattacharjee, learned counsel appearing for the respondent
No. 1 and 2 submits at the Bar that in compliance with the
directions of this Court in the judgment and order dated 14-12-
2012 passed in WP(C)[SH] 346 of 2012, the representation filed
by the petitioner had already been considered and disposed of.
The respondent had also filed the affidavit-in-opposition
mentioning the details about the disposal of the representation but
a copy of the order for disposing the representation filed by the
petitioner had not been annexed. Therefore, he prays for a weeks’
time for filing additional affidavit enclosing a copy of the order for
disposal of the representation.

Prayer is granted.

List this case again on 30-8-2013.

CHIEF JUSTICE (ACTING)
S.Rynjah






BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

Cont.Cas (C) [SH] No.17 of 2013

19-8-2013

Mr. N.D.Chullai, learned Sr. Govt. Advocate assisted by Mr.
K.P.Bhattacharjee, learned counsel appearing for the respondents
contended that the State respondents had filed a writ appeal
being WA (SH) No. 20 of 2013 against the judgment and order of
this Court dated 27-5-2013 before the Division Bench and the
learned Division Bench passed an order dated 05-07-2013 for
maintaining status-quo. Status-quo would mean the status of the
contract employment of the private respondent No.5 (Smti Loma
Nora Jyrwa). The petitioner appearing in person contended that
the term of the contract employment of the respondent No.5 is
expiring on 28-8-2013. In such circumstances, the status-quo
order passed by the Division Bench in the connected appeal
cannot be interpreted in such a way that respondent No. 5 is
allowed to function as the Project Director till the final disposal of
the connected writ appeal.

As stated above, the status of the private respondent No.5
at the time of passing the status-quo order in the writ appeal was
that the respondent No.5 was only a contract employee for a
period of one year. Since the term of the private respondent No.5
is expiring on 28-8-2013, the private respondent No.5 cannot be
allowed to continue even after expiry of the term of one year by
taking shelter of the status-quo order dated 05-07-2013 passed in
the writ appeal being WA(SH) No. 20 of 2013.

List this case again on 2-9-2013.

Registry is directed to furnish a copy of this order to Shri
N.D. Chullai, learned Sr. Govt. Advocate for necessary actions

from his side.

CHIEF JUSTICE (ACTING)
S.Rynjah






BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

CONT.CAS(C) [SH] No.36 of 2012

19-8-2013

Mr. S.Sen Gupta, learned Govt. Advocate on behalf of Mr.
B.P. Todi, learned Addl. Advocate General, Meghalaya appearing
for the respondents prays for listing this case on 29-8-2013.

List this case on 29-8-2013.

CHIEF JUSTICE (ACTING)
S.Rynjah



Contempt Petn.WP(C)No0.(SH)21/2013
In Misc. Case No.(SH)90/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

19.08.2013

None appears for the petitioner.
List it again on 02.09.2013..

CHIEF JUSTICE (ACTING)

S.Rynjah



FA (SH) 1 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)
19.08.2013

As prayed for by the learned counsel, list this case after 2

(two) weeks.

List it on 2/9/2013.

CHIEF JUSTICE (ACTING)

P.Lamare



BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

MC [SH] No. 198 of 2013
In CRP [SH] No. 33 of 2013

19-8-2013

In view of the order passed in CRP [SH] No0.33 of 2013, this

misc. case also stands disposed of.

CHIEF JUSTICE (ACTING)

S.Rynjah






BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

MCIWP(C)[SH] No. 150 of 2013
In WP(C)[SH] No. 115 of 2013

19-8-2013

In view of the order passed in WP(C)[SH] No.115 of 2013,

this misc. case also stands disposed of.

CHIEF JUSTICE (ACTING)

S.Rynjah






WP (C) (SH) 94 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)
19.08.2013

As prayed for by the learned counsel appearing for

the petitioner 2 (two) weeks’ time is granted.

List this case on 2/9/2013

CHIEF JUSTICE (ACTING)

P.Lamare



